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~ CENTRAL ADMINISTHATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAY.

All ahabed, this the 10th LDec.200l.

QUGHUM : HON. MB, RAFIQUODIN, J.M.
C. As NO.1287 of 2001,

1, Vishwenath s/o Budhi lLiam r/o Village 3adikapur, Pbﬁfﬁ'-a

Fatehpur Atwa, Uistrict Ghazipur... «e. JApplicant.
Counsel for applicant ¢ 3ri S.9., Maurya,
Versus
l. The Union of India through General Maznager, N.E. HRailway,

Varanasi.
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2. bLivisional Railway Maneger, N.E. hailway, Lahartara,

VaranaSie.eo. eseess HeSpondents.

Counsel for respondents : 3Sri K.P. Singh.
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BY HON. MA. SBAFTQUDOIN, J.M.
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The applicant Vishwanath $/o Budhi Ham has filed

this 0. A. Seeking directions to the reSpondents to 8creen
him and regularise his ServiceS in the regular Group 'D!

post.
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The applicant claimS that he hed worked during
the period from 1l4.1.82 to 28.11.82 as safaiwala in the
office of L, N.E, hailway, Varanasi. The applicant further
claims that he had worked for 319 days in the Medical Deptt.
of the Hailway where hiS name waS also entered in CasSual
Labour HegiSter. He also claims that hisS name is also
sppeared in the Casual Labour Registere(Sl.No. not known).
The applicant elso States that he made a repreSentation on
23.12.,99, a copy of which isS encloSed a$ Annexure A-IV to
this O.A, before DIM, N.E. Hailway, Varanasi, which is
still pending.

' 3. After having heard for the counsel, the 0.A. is
disposed of at the admission Stage. The representation
dated 23.12.,99 will be considered and appropriate ordexr
will be passed by the campetent authority within a period

of three months from the date of comnunication of this






